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“That this House Ao agreg with
the Sixty-third Report of the Cnm-
mittee on ‘Private Members Bills
and Resolutions presented (o the
House on the 28th April, 876"

The motion wns adupted.

1531 hes.

RESOLUTION RLC. MULTI-NATIO-
NAL CORPORATIONS—contd,

MR, CHAIRMAN: We take up fur-
ther discassion of the Resolution on
multi-national corporations moved by
Shri H N. Mukerjee.

The time allotled iz three hours,
time tak n 2 houry 82 mijnutes, balance
28 minutes,

SHR1 BHAGWAT JHA AZAD
(Bhagalpur); It is an important re-
solution. We are discussing the
various sides of the multi-nationals.
1 suggesi that the time may be ex-
{ended,

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI X, RAGHU RAM.
AJAH): I suggest that i{ may be so
extended that it will he finished five
minutes before 6 Q’clock sp that the
next resolution may be introduced.

MR, CHAIRMAN: Is that the sense
of the House?

HON. MEMBERS: Yes,

MR, CHAIRMAN: Dr, Raren Sen
to continue,

DR RANEN SEN (Barasat): Asl
wag saying the other Aay. Hindustan
Lever invested a capital of Re. 2
crores, but has remitied a profit of
Rs 25 crores up till now, besides
holding a capital of Rs, 45 crores
todtay derived from their business.
There i3 & company calied Abhot
which investeg a cepital of Rs. 1
lakh, hut iy doing a business of
nearly Rs. 2 crores a year. The
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Anglo-French Co, invested a ca-
pital of Rs, 10,000 and they are
doing a business of more than Rs, 1
crore. Glaxo have not invested a
single pie in this country, but are
doing a business of more than Rs, 8
croreg annually,

And what are these companies
actually doing? Hindus.an Lever is
producing things like Lux soap and
Anik ghee, for which the technique is
available in this country. The C?ca
Cola Export Csrporation is producing
soft drinks ang 1s allowed to do so
though comparable soft drinks are
available in this country.

1t is not ag if Cheseberry Ponds,
Johnson gnd Johnson, things produced
are absolutely essential for which
technical know-how {3 necessary. Even
then the Government is giving them
permission, licence and ail sorts of
fac.lities so that they can carry on th¥
looting business in this country.

During the year 1975, 271 proposals
for collaboration including 40 cas2s of
equity participation were approved by
the Government of India. I will give
you one example. One US.A. firm
called “Ermey Company” was produc-
ing apple concentrates Wha{ wonder-
ful technique is needed which is not
available in our country? Yet, there
are firms, multi-national firms who
have been allowed to operate here,
who simply teach our people how to
produce these things. Therefore, these
are simple exploitations of our roun-
{ry and is a source of corruption, this
dampens initiative that can be
genrated in our country, but thanks
to the policy of the Government of
India, if there is a yromn of truth in
the disclosure abouf CIA in USA,
there is no reason to believe that jndia
is free from such activities snd
cirruption by officia'ls through the
multi-nafional corporations,

I will cite one exampie There is 5
drug company called Searley. In the
year 1985, they make some contracep.
tive pills. They wsrted to introduce

them in India. They held a symposium.
in 1863 which was not sucvessful, Them
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“in "1066, they sponsvred an All India
conference of Ubstetricy and Gynoco-
logist Association and they had spent
Rs, 10,000 to finance that conference.
This way, even doctors are influenced.
1 would not say that all of them were
somehow or oiher (peid and were
corrupt. But they have been influ-
«nced by these foreign compames,

In regurd to the techniques they are
introducing. 1 want to say that prac-
tically they do not introduce any new
technique in our couniry. As far as
Lux, Pond Cream, Bavy Johmson
Powder etc. are concermned .they do
not require any technique which is
not available in our country But it
has become an operation which
dampens the initiative of our scientis{s,
The Hathi Committee of which
you were also a member, it went :nto
a discussion of this whole thing and
they have come to a conclusion that
the existence of ihe multinational
corporations in the drug industry has
not helpeg India to be sell-sufficient
in regard to drugs; but it has had an
adverse effect on the initiative that
the Indian scientists could 1ake.
Therefore, they have made some
suggestions, to which 1 will come ater.

1 have before me one good repor: by
the NCST, which was sel up in Octo-
ber 1872, It submitted ity repcrt in
May 1973. The National Comnmittee
on Science and Technology consists of
the highest technicsl brains of our
country, the scientitsts of our country.
That Commitiee's report has stated
about foreign equity participation.
They said, “Foreign equity participa-
tion is not essential for procturerent
of technology. Eguity participation
brings dependence and has the possi-
bilizy of influencing management pulicy
directly or  indirectly. Foveign
equity participattion should not be
permitted unless som: exceptional
circumstances arise where it is seen
that no other scurce exists for the
technology or comparable technelogy
angd that the only mode lett for coquir-
ing such techaology is through foreign
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collaboration.,” Even in such otases,
they have ssid that equity piarticipe-
tion ghould be avoided, Secondly,
they have said 1hai only technical
collaboration may be permitted in
such cases so that the managemsent
policy is not influenced by the muil.
national corporations and that a
technical self-reliance is achieved.
Therefore, the Hathi Conimittee re-
commended taking over of these multi-
national corporations and, penging
that, they recommended only 38 per
cent equity participation by MNCs.

It iz said that the operation of the
FERA will be sufficient 1o control thal.
Firstly, I would say, it is not possible
ithrough the FERA to conirol that.
Secondly, 1t iz quite known —in this
Hcuse, s0 many Members raised the
question even today——that, for exam.
ple, the Coca Cala Export Corporaliun,
a hundred per cent foreign company,
a mulu-national compapy. producing
stufl which can be produced by our
own: country and which 18 being
praduced by our coun‘ry, ;s refuging to
dilute their hundrel per cent egquity
capital according to the FERA. The
other day, I asked: What is the myste-
ry that {the Governmeat dn not press
them to dilute thewr equity capital?
The Minster, Mr, B. P, Maurya could
not say anythung. it is gaid that there
is a secrecy in their conzentrate. Can't
India go without Coca Cola?

Now, they have got an import
enlitlement of Rs, 15 lakhs, Lrst year,
they expected worth Rs 7 lakhs. We
had to pay Rs. 8 1akhs to this foreign
company,

Then, take for example the drugs
industry. The other day Mr. Sethi
said that the foreigu drugs companies
exparted worth Rs. 3 crores and im-
ported drugs worth Rz 16 crores in
1973-74. Who loses Hy, 8 crores® L
15 our country which loses Rs, 6
crores  Bul stil]l this Government is
remaining silent and nursing & soft
corner for the multi-national corpers-
tions,



a6y Multinational

You know how they corrupt the
Government offivers? I have elready
sited one example. They try to corrupt
the doctors even? Iet me tell you,
how they try to corrupt the Govern-
ment officials. I have got a photostat
<opy of a letter written by the
Manager of Hoechst Fharmaceuticals
who have their insecticides depart
ment, their drugs department. I have
already endorsed a copy of this letter
to the Secrefary of the Ministry of
Chemicals asnd  Fertilisers. The
Manager writes to all veterinary
Tepresentatives regarding intermediary
amrrangements, saying:

“Wle are supplying our veterinary
a’nd agro-products to  Government
Dezpartments at 5 per cent more
rates than the rates applicable to
our distribufors.. .»

‘The Government has to pay 5 per cent
more to this foreign company, Then,
il says-.

“This means, our rates arc
different for Governmen: suoplies
than to trade parties, If any officer
is willing to place an order with us
for our produet, w» shall pay him a
difference of 5 per cont as gift,
commission, incentive, ete.”

<Just imagine,

SHRI B. V. NAIK (Kanara): In
which State?

DR, RANEN SEN: It relates to Delhy,
1.0t me be fair. 1 dc not want to
-impute any mofive to others,

Agnin it 1s said:

sHowever, pleay: keep this in-
formation very e¢nfidential  and
nothing should be hrcught on record
about this transsctior, You should
only send such provesil on 8 rough
piece of paper.”

‘¢ thiz Jetter has vez'.v been sent to
fheir distributors, 1c the veterinary
‘vepresentatives, then there should be
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a CBI inquiry, This may be a forged
document; I am noi aenying that, But
this has aroused a definitc suspicion
in my mind because, ag I have stated
earlier, this Searly Company spent
Rs. 10,000 to sponsor a doctors’ Conter-
ence. Rs, 10,000 are nothing for them;
they ate minting 10,660 dollars every
month in India, Therefore, the
existence of these companies is detri-
mental to the interests of our country.

When the Halhi Committee went
into the question of multi-naticnal
companijes, it was found out that in
the drug industry, there are nearly
2500 units of which 36 are exclusvely
foreign companies ard they control
nearly 70 per cent of the production.
They produce low ionnage, high value
drugs. The other day my friend, Mr.
Cravda, has also said it, Bui they do
not produce the drugs which are essen-
tia) for India like the drugs against
leprosy. tuberculosis, malaria. elc.,
because they have no global marker.
Also they do not have any research
centres in India. Only four or five
multi-national drug corporations
operating in India have their research
centres, and even those centres are
#lso practically nominal. As members
of the Hathi Committee, yourself, my-
self, Mr. Chavda and olhers have
visited these laboratories, They are
simply glorified laboratories. Nothing
is done there. In fact, the Indian
scientists who are employed there
themselves told us very secretly tha
they have to 4o only uplo & certain
process and not beyond that, These
people bring intermediates, they bring
penultimate drugs and make one or
two formulations here in our country
and then mint millions. Everything
is their trade secret. Sometimes even
old drugs which have been current in
Europe for the last ten years are
brought to India by making some
molecular changes here and there .nd
by giving them new names; and then
they go on minting money. They do
not bring any money here, they do not
bring any capitali worth {he name.
They do not introduce any technology
new to India; to that extent, they do
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not train our Indian techndhogists.
Thirdly, they are source of corruption
m the country, Fourthly, they are
minting millions, exploiting this coun-
try. As I have said earlier, they do
very liltle of exports and they get
more import entitlements,

SHRI K. S. CHAVADA (Patna):
Nitson Laboratories, Bombay, produces
basic drugs and an American vompany
called Warner Hindustan formulates

them,

DR. RANEN SEN: We have seen
ihat when we were there, It 15 a small
Indign company. The scientists have
started the company, Nitson, ang they
are producing raw materials taken by
Hindustan Warner. And what are
they producing? They are producing
Waterbury’'s compounds, Santivini,
elc., which are useless for our country.

The Hathi Committee went into this.
Mr, Hathi is not a man who is renown-
ed for his very radical economic
theory. But even he came to the con-
clusion, as the National Committee on
Science and Technology, that it would
be very harmful for our couniry,
firsily, most harmful if there 1s equity
participation by the foreigners, second.
ly, 1t will be less harmful but never-
theless harmful if there is technical
collaboration. And lastly the Hathi
Committee has said that today techno-
logy and science are not a closed
preserve of any country or, a8 a matter
of fact, of any indlvidual or a labora-
tory. The Hathi Commuttee bhas re-
commended take over of these multi-
national compames You hava the
Indian iniellectuals and scientisis
working there, they will produce
things for the country and whalever
technology 18 no! available, you pur.
chase that from foreign land., Techno-
logy can be purchased without any
strings by paying them lumpsum and
then starting it in our own country. It
will be said that {he foreign companies
or the multi-national companies will
form their carte] and refuse to give
India ay technical knowledge and we
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cannot purchase the technology. It is
not possible.  These multi-national
corporations are backed by their owr
government, The Americam mulif.
national companies which are the
sfrongest in the world are direcily
sponsored by the American Govern.
ment. Now, if they are able to dictate
terms to other countries, the Soviet
Union could not get or purchase the
technical collsboration as they are
purchasing today,

It is known and 1t hag also been
discussed in the Hathi Commiitee
Report {hat in certain Fast European
countries including Soviet Union, they
are notl investing so much in their own
research work in regard to drugs. They
are not allowing the multi-national
corporations to function in their coun-
try, but they are purchasing straight-
way the technical knowledge by pay-
ing them lumpsum. They could have
Jjowned against the Soviet Government,
as they have politically jeined in the
days of cold war—American Govern.
ment wag a Jeader of the cold war—
but they could not,

SHRI B. V. NAIK: Why don't we-
purchase this from Rusgsia?

DR, RANEN SEN: For your informa-
tion, we are buymng it. Most of our
drug industry is helped by them, The
total public sector orgamzation IDPL.‘
1s helped by Soviet Union, You better
go lo Rishikesh and see how selflessly
they are helping us; you go to Hydera-
had, angd there is a big plate in which
it 15 written; It 1s the contribution of
the Soviet Government to Indian
people

When you purchase the technology,
they need not bring the capital here
The Soviel Government 1s notf inics
ing in equity shares in any of our
industries. [ say, you cannot conirof
them, you cannot curb them, Instead
of controlling them through FERA,
what you have done presently is that
you have liberalised the position m
the name of clarifying the FERA
yprovisions. The original provision in
the FERA wag that they have (o



a73  Multinational

Gilute upto 40 per cent; by and large,
this is the general idea. Now they
have gaid that the foreigners can keep
Bl per cent, I am not going into that,
that is a big problem, we will have
to discuss that in connection with the
Finance Bill,

Sir, I fully gupport Prof. H. N.
Mukherjee’s Resolution and say that
this is the only way to save India
from theue sharks, that js complete
take-over of these multi-national
corporations., It will be said that we
will have to pay crores and crores of
rupees. 1 would say that if you take
over these corporations, you need not
pay even a single pie. We are a free
country, We will say that we take
over and we will see, how much to
pay and when to pay and at what
rate to pay. We are a free country
and we can do that and we should do
that,

With these words., I support the
Resolution moved by Prof. H N.
Mukherjee.

SHRI BHAGWAT JHA AZAD
(Bhagalpur): It needs po labour nor
any statements or argumenis to
prove that the multi-nationals to-day
are the greatest danger to the third
world, to the countries which are
developing and to the countries
which are under-developed. By now,
even that country, the USA, whose
multi-nationals; are spreading every-
where, in all the continents and
sucking the blong not only of the
developing countries but even of
Europe, that country itself has set up
a committee and that committee of
the American Senate has said that
these multi-nationals are doing the
greatest harm to the world economy.
Their simple methods are that they
g0 to the country. thev contro! their
factories, their mines. their sales and
everything and thereby they take the
entire country into captivity. The
greatest and the latest example in
Chile where President Allende who
was not elected by a politburo but
who wos elected by every worker, by
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every man in that country was
thrown out by whom? By the Inter-
national Telephone Company—a
multi-national....

DR. RANEN SEN: And the Copper
Corporation,

SHRI BHAGWAT JHA AZAD:
Therefore, it i8 clear now that these
multi-nationals are not human-
beings, They do not belong to any
countiy. They are monsters whose
only ain is to exploit wherever and
whenever they get a chance. They
do not spare even their own country
and their own people. You know
there is a case in the American
courts agamnst the druggists of USA.
They have filed a case in their court
that these multi-nationals in their
own country—I am quoting their re-
ports—have eharged excessive prices
for the drugs. Now, these multi-
nationalg in their own country want
a compromise with those who have
filed the suit. They do not know
how they will compensate the dif-
ferent consumers in their country but
they are prepared to pay billions to
their own consumers because they
have charged very excessive prices.
One example and that jx about the
drugs. In this country of ours they
charge for the drugs anything bet-
ween 8 times to 8000 times the price
at whick they sell it in Kurope or
other countries, It is an evident and
clear case how they are doing it.
They are very clever people. They
have an organized group all over the
world, what is called, an apologistic
group. That apologistic group is a
very clever set of people. They en-
list intellectuals and they pay them
handsomely and they go on beating
the drums of these multi-nationals
saving that they bring you the
growth, they bring you national ex-
ports and so on. Then there is the
other group belonging to the Socia-
list thought or the Marxist Group or
the Socialist Group whg say that
they are the greatest exploiters of
human-beings in this world. There-
fore, they are very furious and say



A7s Multinationgl

[Shri Bhagwat Jha Arzad}

that it is all an illusion that they %in-
vest in under-developeq countries or
the developing countries because in
spite of multi-nationals investing ‘in
India or in African or Aslan coun-
tries we see millions of nakeq and
hungry people whose needs are not
catered to. Their basic and mini-
mum needs are not catered to by the
multi-nationals, What they produce
is goods for the entertainment of a
small group who pay them a heavy
price. So all thiz argument of their
heavy investment js a negative and
false theory. I will show by statis-
tics how in is wrong. What do these
multi-nationals by their capital, by
their technology, by their organiza-
tion go? Even they go not produce
their own things. What they
do is that by their powerful
organisation, with the big capital
behind them, they purchase the
goods which are produced by the
small scale industries in their own
country, give a big or brand name
of their, and they sell, Thereby they
always choke the small industrial
base in the developing country and
harm them.

16 hrs,

Take for instance aluminium and
crude oil. Thanks to the leadership
of Shri K. D Malaviya and Smt.
Indira Gandhi by which we have
been able to slacken that tentacle
hold of their's, We are trying to see
a new horizon. We took ESSO
under our control. It has given us a
new venture. But still their are
many things jn our country. They
have got their hold on the goods and
they are trying to harm us.

U.S. Senate Committee Report has
shown thut it s not only in the in-
dustrial fleld, but they are power-
fully entrenched in the political
fields.

The Jha Committee to which our
frieng just now referred—said that
in 1965 for one dollar they brought
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in the host country, they were export-
ing as profit § 24 In 1970 for
every dollar they were exparting as
profit $ 3.3, What inhuman, mons-
trous exploitation can there be gres-
ter than this? I do not know the
position in 1876. It must have in-
creased,

These multi-nationals are today
controlling the return on their pro-
fit. Their profit return in Asia js
34.7. Their return in Europe is 7.1.
In Africa their return is 22.3. These
are the statistical figures which
speak of how these multi-nations
are trying to subvert the economy
and to shape the political structure
of the African countries and that of
Asia, In Europe their return is 7.1.
why? 1 hope you have seen the
book by Cerman Scriberr. I 1ead it
in 1969. He is a well-known French
Socialist writer. He has pleaded
very certainly for the European
multi-nationals 1n place of American
multi-nationals, Leave aside what
he has said for substitution, He said
if Europe does not wake up for ano-
ther ten years 1t will be a colony of
America He has soid about con-
cord for example, which has just
now been manufactured with joint
collaboration of France and England
He has said that it is a powerful bid
by America to, completely scuttle
such things. e gaid the way and
the speed with which the technology
and organisation of multi-nationals
of America is coming, Europe will
be a colony of America very soon, If
this is what Cerman Scriberr thinks
of Europe, you can imagine about the
plight of under-developed countries
of Africa and how the survival of
Asian countries depends on our cam-
ing together and giving g joint fight
against multi-nationals of America
for our survival

Then there is the case of the Hathi
Committee. You were a Member of
that Committee, Mr. Chalrman. 1
need not go into the details But
these three Committees—Ameriesn
Secnate Committee, Jha Cammittee and
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Hathj Comntittee had clearly exposed
that thes, monsters are not for the
good of any country, They are not
intarested in growth of investment but
they are only interested in gucking the
Blood. They only want to kill our eco-
nomy, These are the greatest dangers
fo a developing country like ours, to
«@Our entire economy. In the economic
field they control the raw materials.
“They contro] the manufacturipg unmits
and so on. Out of 518, the majority
of them have concentrated them-
selves in only manufacturing indus-
tries, Why? Because of the big pro-
fit that they get. Because we have
not been able to fight against them.
‘Our Indian economy on the advent
of independence had a small capital
base and w¢ had the entrepreneur-
ship base but we did not have the
technology, When we wanted this
technology these Trojan horses came
through thefr capital and their tech-
nology and they have built up their
base in this country. Even before
independence and after independence

our own industrialists and entrepre~

neurs have been capable of develop-
ing industry, but their lack of tech-
nology has leq to these Trojan horses
having thelr base in this country in
this manner This is about the eco-
nomic situetion, I can give you many
facts and figures but 1 see the time
and I will now pass on to the other
points.

What is the balance of payment
positton? It is completely adverse,
Why? It is due to these multi-
nationals. We are being told that
these are necessary for export pur-
poses. But have you geen the real
position? The real position is this.
Of the total 1|5th are done by these
multi-nationals, How much do they
export?t They export 1j8th, So, don't
say that they have come into the
country to boost up the exports. It
is mot so. Therefore that myth that
they are there for helping in exports
4 exploded complately,

It hes been sgid that these multi-
nationals bring with them research
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and development. In 1967 the figures
show that out of 187, only 80 of them
had their own independent researeh
departments. In the name of techno-
logy they introduce brand names.
They do not do anything else. Why
is it that lakhs and lakhs of workers
of small-scale industriegs like shoes
suffer so much? Mr. Maurya sy
kindly note my point. Let him think
about those small classes whom he
represents and whom we represent.
What happens to these poor shoe
workers of Agra or Delhi, in this
capital city? It is the Bata’s who
control the entire thing. That ijs the
multi-national working here, What
about Aspro, Analgin, Saridon, Crosin
ete.? They are the same drug, a
painkiller, in different brand names
‘What about Forhans, what about
Signal and go many things which we
have got in this country? They don't
do any benefit to our people but they
only carry on their activities in dif-
ferent brand names

I now come to one other aspect,
namely, the cultural aspect of it
What about the cultural aspect?
What do they do? Wherever the im-
perialist; go they foist their culture
on that country, This has happened
when the Britishers came to our
vountry. Apart from economic field,
in the cultural field also, they impose
their own culture and in this process
they kil cuiture, They take one or
two political parties in thewr confi-
dence and they corrupt them heavily.
Sir, these things are known. We
have seen the Lockheed scandal—
what has happened in Japan; and in
Italy? And there are many other
examples where in the name of
bringing in cultural revolution, these
multi-nationals corrupt the party.
After that, what do they do? They
pay very heavily ang profusely to a
small group of persons whom they
take as nationals going to their coun-
tries. They g there in the name of
their nationals in the colleges in their
trade unions ete, They have got spe-
cial paradise jn the trade univns
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where they pay hugely and, thereby,
they destroy the culture,

The Britishers left this country
after imposing their culture here and
hardly after Independence; we were
still licking our wounds, we were
trying to dress our wounds, here
come the multi-nationalg i the garb
of technology, technological develop-
ment and the capital and they try to
divide the country and they are try-
ing to have everything in the name
of foreign collaboration—take for
example, Cadbury, Coca Cola etc.
They are trying to give us a new cul-
ture—a new culture, 15 the name of
Coca Cola in spite of our persuasion
and in spite of our debate in Lok
Sabha and in Rajya Sabha,

If 2 Member tries to hit them it is
he who has to go and not the Coca
Cola. Can’t we leave these three ‘Cs'
in this country—the three Cs are:
Coca Cola, Cadbury and Canteen
Biscuits. Can't we have our Indian
Coca Cola? Can’t we have our own
Fanta in this country?

In one district, in the name of the
three Cs—Coca Cola, Cadbury and
Canteen Biscuits—with foreigr colla-
boration, they are manufacturing in
Madras the canteen biscuits, I don't
exactly remember the name of the
biscuits, Coca Cola Cadbury and the
Canteen Biscuits are the culture that
they give in the name of technologi~
cal development or technical colla~
horation Therefore, I would cay that
this is thejr mythc in the form of
research ang development that i¢
being talkegq ahout in develope{ and
the developing countries; whatever
thev do i u complete mvth and that
hac now been exploded—not by me
but by someone else. We are onlv
auoting whut the American Scnate
Committee has <aid; we are only
quoting what the Jha Committre has
said. We are only quoting what the
American ¢onsumers are doing to-day
by going to the American court to
fight the case against the multi-na-
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tionals who have charged them throu
their nose. Now iz the time for the
UNCTAD—the Group of 77 and how
104—to give a fight. The world eco-
nomy js passing through a new phase
and that new phase ig because there
ig a global outburst of inflation except
India, India hag got the credit; India
has got the honour to-day. Add, in
the whole world, it is only one coun-
try, that is, India, where the madam
Prime Minister's has contirolled the:
inflation and no other country in
the world to-day has be:n sble to
do that. In Germany it may be 41
per cent; in Britain it is 26 per cent,
ang in US. it is 38 per cent. They all
have got inflation and it 1s rising up.
Only in India we have been able to
control it,

So, we are having a new economic
order, The IMF. iy completely
breaking up; in the UNCTAD--the
Group of 104 are fighting for a new
economic prder and therefore I would
suggest that it ig time mow for the
Indian Government and tle Indian
people to put up a joint front with
the African nationg and the natioas
of Asia together to give a fight to
the multi-nationals, We cannot say
that we can drive them out. But, if
they mean business, let them go
through the front door and not by
the back door; it is @ shame for any
Government to seek collaboration for
the manufacture of undergarments. It
is a shame for any Government
Government should not think only in
termq of collaboration for the drinks
But, that should be only in the vital
field where we can push our ecoromv
ahead. Therefore, Sir T woulg say
that it i3 time that you should have 4
fight against the multi-nationalg that
are trving to subjugate us. Imper.s-
lism is coming through the back doors
in the form of cultural revolution T
shall wind up by <aying that 200
years before, pomsible in 1793, Adam
Smith wrote a book on ‘Inquiry into
wealth of nations’, After 200 years
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now, Mr. Guonsr Mydral has written
a book on ‘Poverty of Nations’. This
4s a change that hay come in the
world. Thig is what Mr, Gunnar
Mydral says:

“That the fruit of labour, the
fruit of capital and technology have
not been cvenly gistribuled among
the countries who need it most.”

Bir, we do not believe in the funda-
menta) right—either in  the national
fleld or in the international firld—
that those who have gv enough
should die by ealine 1mor: and thoce
who have nothing should die without
eating. That fundamontal of uny
country—either in national froniier
or on the internaticral ‘rontier—
must be broken and we must <ay
that peace i. indisihle unq pros-
perity js indivisible and, therefore,
we want that multi-natinnaly must be
Tought on their own ground, in their
own house in their own fleld and we
must give a fight so th4 humamty of
developing countries, Asian and Afri-
can countries and even, T would say.
Europeans for whom Cermcp Scriber
talks in terms of European multi-
nationals, should bhe allowed tn fight
so that we ran cpntain them not for
any Empire for us but ¢4y the human
beings. T hope, Sir. Indian Govern-
ment will take strength ang fight the
multi-nationals to <top the draguists.
these big persons coming and exploi-
tinz our sconomy,

SHRI TRIDIB CHAUDHURI (Ber-
hampore): Sir, after the discussion
‘that has taken place on the previous
non-official gay and alss today I hard.
ly need go into she detsils of the ape-
rationg of the so-called multi-national
corporations, As a matter of fact the
term ‘multi-national’ gttributed to
these corporations ig rather a mis-
nomer. The United Stateg has the
largest share in owning these Corpo-
rations. Then comes Great Britain and
other advanced countries of West Eu-
rope like France, West Germany and
Italy, The invasion of these, I would
say not ‘multi-national’ hut imperis-
“list, corpomtions wn our economy
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started quite long ags. But even
after Independence they have not
stopped rather it seems thcir cpera-
tions have increaseq a hundred fold,

I have decided to jatervenc in thus
debate principally in order to ask the
Government certain giraigh; questions
and to request them nol 5 bzat about
the bush and parry powiied questions
or avoig giving straight answers. It
is 1ather inconrenn nt for me that ovly
our hon. frienq Mr. Popi, ig present
here and not his otber colleagueg who
were dealing with the same cabject
this morning, Of course, he will speek
for the Grar ' mer' o 2 vhole but
only this morring the hon'le Deputy
Ministey for Firance who lnoks after
foreign exch ir 2¢ miervened in the in-
terpellation ‘imn with regard to the
question, that ainse abuwrt the dusioug
operation of those multi-natioral cor-
poration in r~erta n flelds which should
have been_ n ™y ciiterian reserved
for our own nationai:

When these qu.stus were asked,
she started »ay.ug. ‘No we have not

» diluted FERA, we have not dilvied the

control over thesy muilti-natmnals’
Hep colleague the Minister of Corr-
merce. actuilly stoed us and justified
the ground ‘har was viclded to multi-
national coroyvations Al of hem
were speaking on behalf of Govern-
ment angd thev wonted more or less to
justify the new linz of pnlicy of piving
concessions ta these multi-nationals.

The Unjop Carbidey as we all know
specialist in 2 certan line of preduc-
tion. Therg r'so tney have a nesr-
monopoly position, but tl.ey are now
going of all thunge into garment ex-
ports. India Tobaczo Company, which
everybody kncws is a suhsidiary of
the Imperial Tohacco Company—Im-
perial Tobacca 1 one of the topmost
British multi-nationals—has been al-
loweg to go intn the expgort of marine
products, trawler puilding ...

DR, RANEN SEN: Hotel business

SHRI TRIDIB CHAUDHURL....
hote]l business then expor® of bicycle
parts, in the name of diversification.
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[Suri Tridio Chaudhuri]

It is not only ¢ auestion of India
Tobacco, or Uhion Cacbide. A host of
other companies are coming in and
invading into spheres which should
have been reserved 3 our own aa-
tionals,

Why has this bezr done? Shri
Chattopadhyaya, speaking for the Gov-
ernment said, ‘“Well, garment eaports
require scquainiance with internation-
al fashions; we do not have the
expertise; we go not have the organi-
sation’. So Union Carhides have the
expertise in garment exports and
must be allowad to capture that busi-
ness. You know what i, the main
k¥ne of production of Uninn Carbides
in this country. How have they sud-
denly developed thig expertise ubcut
garment production and garment . x-
port? Then, bicycle parts. marine
products—prawng a=d shrimps? So
thig is what ts intrigu.ng me Ths
has not come gll of a cudden. As re-
gards FERA, only on the 16th or 17th

April a news item appeared in The
Time of India.. .

SHRI H, N. MUKERJEE (Calcutia—
North-Fast): FERA 5 o fake

SHRI TRIDIB CHAUDHURI
where 1t was stated—ihe news was
perhaps leaked from the concerned
government department in order to
reassure foreign investors in India—
that the restrictiong, il.ay wers placed
on foreign exchange operations, 1he
repatriation of profits anl all that
Indianisation 4f equils capital, all
these things have be'q rrlaxed and
dilutey so that more multi-nationals
may be induced to come here,

Mr Orville Freeman’s nam, was
mentioned in the House thigs morning.
He not only demandcy that the cli-
maate for foreign investmar: should be
made free; after meeting oy govern-
ment leaders and the Trime Mimster
he aleo expressed a yund deal of satis-
faction that governmens prhicy in India
iz now very much condueive to foreign
investment, that i, to the operation
of multl-nationals.
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Government must, therefore, elearly
tell the Houge what 15 their polioy and
what they intengd tp do. 1 need not
go into varioug other fleldy nor have
1 the time to do so, But I wag glad
that Shri Azaq made a mention of
the operation ot multi-nationals in
Chile. Now, what, was the principal
multi-national, corporation whose
handg were active in Chile” It is, the
ITT. We might think that we are free
from the operationg of ITT in India
But no, ITT hag » subsidiary in the
United States which is in the hotel
business—~Sheraton Hotals, Sheratong
have already opened their operstions
here and those who have gone to
Bombay Oberoi-Sheraton know how
they have combined with our mono-
polists an hoteliers, How those people
the Indian partners of Sheratons, are
encourageq to intrude and take a hand
in politics. vou all know ITT has also
another subsidiary— Bell Telephones of
Belgium Rell Telephcnes supplied
cruss bar equipment to oy telephones
ang it ig still causing headache to
successive communication ministers in-
cluding. T think, Dr Shankar Dayal
Sharma. So let us not feel compla~
cent that ITT is noi operating here.

Al] the hig foreign corapanies end
multinationals have their eye on India
they are aclive 1a India What is,
however, most frightening ig the atti-
tude of our government, Only some
years back the president of General
Motors came here 3nd they had some
kind, or still have some kind of ar-
rangement, with Hmdusthan Motors
and Birlas General Mctorg is the
biggest multinational corporation in
the Uniteq States, When thyy gentle-
man came he was eceived in Bom.
bay by the Governor himself, the
Rajyapal there and all the ministers
linked up at Santa Cruz to receive
him. Then he stopped over for a few
hourg in Dethi and he was given
special audience by the then President
of the Indian Republic. Then he flie
to Calcutta, to the Hind Motors and
performs his opening ceremony for
the Birlas, who are thejr subsidiaries
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B0 let ug not think that the GMs,
ITTs which dig Chila and overthrew

Allende, are not active here. They

fry vVety much active here, with the

oonnivance, concurrence and agree-

ment of the Government ang ruling
party. These things should stop; that
is the general coasensus in this
House. I should tike Mr. Paj to ans-
wer on behalf ¢f the Government
whether those things are going to
stop or not. He must answer that on
behalf of the entire government, on
behalf of Mrs, Gandhi the Prime
Minister as well, whether those things
are going to stop or not. It 15 ‘a
question that 1 put straight to him and
he shoulg give a straicht answer.
This is the unanimous demand of the
. national parliament, the united de-
mand of the whole nation, the whole
of our people. He must answer it.

*ft o g TN (T7EY) - ey
a, AR h e & 5wt aR
forara o B2 rofl 3 T7 EA & AR
g dwet var fea & A s ar
E FTEETT MY A FT A FATY AT
vafear wmm 1 mgATY AT aga wedy
gé fr At wy AoAw wattoes ¥, ag-
neim vertaar § 9awt gaem fear
mr &fer & A Aewr @ frow
#rfrprey s gt amey o feay
wrr fr ooy waw oEw wsT WA
¢ & ovivar aww Al qur §—
wriagay e fod, v e
uga v wi faar, fgwa §
wrdR ¥ ey 3 faas wgt oy
% ? wema e g & g e gaa
@y 8, ufew AL wAw wogam

aff ardy §—&% wq Tiegww @ E-
“In view of the latest disclosures
in several countries of the subver-

sive and corrupting activities of &I’
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House urges upon Government to
exercise the utmost vigilance againsg
this menace which confronts all de-
veloping countries ang t0 take com-
crete measureg to bar the entry into
the netion's economic life of foreign,
and particulsrly 11.S. multinationals.
Here I have suggesteq an amend-
ment.”

TEAr 37 Hwer vEA FTEUAT A
B ¥wwgw ¥ ofemaedt go
nwe FiEA ¥ M9 qw A =y
w1 weey B ol
oy ? o far oy, s oaw
1 A EAm A1 g AN, acAr
Iq®Y farry ¥

qar7in A, M@y HFT T AV
M AE T | FA-TEAA WA
s 797 fad w08 oY off, 9@ H
Fft 1 1 IAFARAN 09 d—
WA AR g d I ¥, Wy
fasr 7w ¥ fow fa w7 fm
gt wrEA A A arn w3 v faw
werfadi a stogar ¥ (e adt
& vy o w0 3 wrvbedim
goem dmrwfel | sEAog W
w0 qr—3x 37 # nfafyfagt €1 ara
T, I* A W owwUT 99
a AT £ af) SaFw AT 3T w0
war 71 i ow aww femgm
N [EITTFT ARG ANARA AT
¢ vy srg oAl w1 W owed
XIT FITAT B 5AAT A AR Wl
qafr Ave ¥ ¢ v weT wEw IeTY
aifpt—gwraraRas §

qH QF TOT 5T X 7Y Wk A
TAE FAFT FTIATNEY § qgA A9
qad, we Afw & osfagr
w1 gfam WAt § —-ww fpgrana
% W avge anX §, wia Nl gw e
arfear % wodt sl ¥t o@ §
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[ &t q& s = ]
o 9t e o ¥ TR ¥ ar
fodyer waA §, g oW STww
TR ¥, ATew W aow wrd?
wH gE T g iw IR g
wEn gar Y 1 g W o
UL g, a1 fre an-
Tt e g
mmwﬁ,mmﬁmmﬂ;
ax te g o€ qgw Y T wE@
& | e g dtagm A OF, fef
HITFN F7AT o W AT
WHET FT KT TAY WOAT, A AR
W 7T | TF qE gy WS, I
FR 39 AT | I F AW
fafrze WY A faww, fergeam
¥ at i S A 8, 99T Weer
Fm g, ®lww & v aw
wm g wwim @ oF q@
Fe% § 1A wdt  qe ey
ar & 1 # 9= T fedwR @
ga @ Aare@ gar § 1 AW S
*r§ arw 77, I B gy AT Y
@ g faur frymewy B &
fad fafore fraw 3¢ w1 f1
WK qET A T I WR ORI
wiyr fear &fs ¥ @el Fer &
g g ! w g T A
GCT-QRNS WO 0% aey
g & a9 f ¥ e wtam

wT YT qr?
The issue ig how to get foreign
investmeni on the terms that are best

for gur national goal

TROF R AT 1T T fras am
oY B, W F TR aw g
o W7 TR WA A TYA g AT
AT MY R 1 W9 R AT A
AT 7¢ ¥ 1w qast ary e
fiF & wad fv i w@
W aoea 813 frd 1 37 #1 Wt ot
wara 3 r 2y aw dntea e afedr
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erfr orreer amer e o SR E | ST
w7 e wrgd § 9 & Py wl wepe
e weare fredr o wyet ¥ war
& w7 g wew fol qw A &
w1 37 sefEl oa ame
WY Py Tom AT 9FAT & 1 T%o fo Ao Qo
¥ faor gur & - fraY A oW
FeE ¥ A R, fead it Y
@ mEn, T aae feA g
I A e EW or W wEw aft
T & wTd W REv Y ¥

1 aTT WW A TR TRTE UF wWE -
forT & oFal™ X o0 amm WY 1917
§ 1 fr 1 efrrrwdi aeh g2
o S oreA ¢ fogw forr 3
T & 3 A ga et faRa &
g )z meET ATy e 7€ R
wrer # &3y oSy AT @ fr 3w
* wirg v radiy gm0 ¥
¥EX 77 wawy A€ ¥ fr A wT At
g Wi s 7 wa AT REeT-
Y omIal TTH AR Asved
o I TaT waz guea AT
femr amr  fawd garT TTIE QU
I AR AT ¥

“gT2 ¥ ww wgmr fefran §
s g71 79w T Pt werfaay Tre
ifowt aix wgvagel woerd wfrefot
Y qrd et wfy D e, e s
w91 s 7 doe apfend faw
W, O TN AW § ag s
W oW F o whw ®
e & gRfa A e ..
T Rei & wrgreuw o' I W Preean
aganft @) g @ £t At wd
toelt vt & ef faw®E .. W
et Frataat grer oY wf wrdt oAt o
g ¥ ¥ fagtada oorhfer oo
uw Aaef-rlwehr aa o g
a 1917 ¥ W owlt ¥ 1 <



289 Multinafional VAIBAKHA 10, 1808 (SAKA)

sOrr ey o § 1\ g 1017 ¥
wrr vt &1 e Feolresr wr ag o
o wifglt oy fie o Wy Ay w-
Forart ol § 3o 6 ey @ Fordy Qo el
wigh, i R eprarywr g 3w ¥
o' g gl

wwrefe sl @ WW 0§ 5
W W e A og, Ia Al v g

“and to take concrete measures”
%8 § v ¥ avay o ey § o7 9 g
Rl
Concrete measures may mean

amendment or maybe something
more. »

SHRI M. C. DAGA: I want to under-
stand what are those concrets
measures,

¥ & xr o1 o W &, Qo
€o WMo Qo F W7 WTAAHT NEI 1
feaamr Wi s aer @ § )
frafwidwr gEtaw A g

VAW G I AR W
%) aga wrfas W A &

@ am : wfeg w
w|raam

DR R W Y I
frrnfer el v o ) T ow A
wramw A ¥ gEd & qrew ot arfeer
t 1 xeferg ag @ oo & wwerT w
LE N

Wywwryen: ¥ owi dw
LR €

No, Sir; Are you favouring him? 1Is
he allowed fo speak now?

544 LB-—10,
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BHRI B. V, NAIK: In the Resolution
“bar'’ ig the most operative part. It
means, “barring that”,

SHRI M. C. DAGA: I have already
said in my amendment, “whose past
history ig full of corrupt activities.”

T AR AR AT 3 L K 9w
wrAt Y AT FT wgew § o A
e fgedt weew ¥ amgw ¢ W W
AT g Al 1 wwfae &
g wgr a1 {5 agt ox fafaw ST o
T o &

MR. CHAIRMAN:
corrupt activities?"

Is it “known

SHRI M. C. DAGA: Yes; I have
already moved my amendment which
says, “whose past history has been
full of corrupt activities.”

MR. CHAIRMAN: Is it “known”?
SHRI M. C. DAGA: Yes.

MR. CHAIRMAN: “known” and
“announced by their own country?”
Not till then? (Interruptions).

ftgw e o AW § qgar
3w i v & X o gy a1 fr o
&2 frlt 7 &Y Wi o v}
qI TR QAN AR R | g
wr Fr ¥ g frdmrar e
A AR M g A g
ey aliy) rew vdwm
§ 1 w9 A e wT wEE E o
ey e 7 a7 e o e W A
¥ WY & §, § g whhiT o ay
fis ¥ ¥ gifeligy v & gR wign
wAC W AE § W Iy o
wawar fis ofy qodt g & €

v weat & e K ey o g
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SHRI VAYALAR RAVI (Chirayin-
kil): I rise to support the Resolution
moved by the respected Professor
Mukerjee. It ‘is well.known to the
world to-day that the multi-national
corporations are instruments of ex-
ploitation and spying. Their activi-
ties, especially in the developing
nations, are meant only to exploit the
poor more and to take all the henefits
back to their own country. They are
indulging in economic, political and
other activities. Those political activi-
ties have now come to the surface and
this has led to a lot of criticism in
our country and all over the world. In
their own country, it is being admitted
that the activities of the multi-national
corporations are not desirable,

16.44 hrs.

[SHRI BHAGWAT JHA A2AD in the Chair)

And they are indulging more in acti-
vities against elecled governments and
are working as instrumenig for the
most notonous organizations like the
CIA. 1 need not go into the statistics
about the money they have spent in
different parts of the world. The Chair-
man has dealt elaborately with the sub-
ject. I will give a specific example. Some
multi-national corporations have teken
advantage by giving the plea that they
would export certain articles and thus
they have obtained the licences. Take
the case of Philips. There is nothing
new in whatever Philips make; there
is no new technology. They are nothing
new to the country, They are produc.
ing which we cannot make ourselves.
Take the case of radios. It is s0
simple a thing, Their licensed capa-
city is 60,000 in Calcutta. Subsequently
they started a unit in Poona. There
also, {he capacity was 60,000. Without
obtaining any licence from the Govern.
ment. they went on to produce 3 lakhs
in Calcutta and about 6 lakhs in
Poona, The DGTD and the Ministry
of Industry are there. They are ex-
peceted to know the amount of pro-
duction for different periods. They
have kept quiet. The Minister cannot
know everything that is going on. The
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official concerned must inform the
Government to take action. Similar-
ly, the DGTD must take action. But,
as you know, the notorious activities
of thege corporations are preventing
the officers from taking any action.
Sir, you know what I mean.

In answer to a question it was men.
tioned that the total production of
radios in the country by the foreign
groups comes to about 2.2 milion. I do
not know what is the wonderful thing
in a radio that it has to be produced
by a multi-national corporation. Also,
out of this production, the foreign
companies gave an undertaking to the
Government that they will export 20
per cent . But I understand—I spesk
subject to correction—that the Minis-
try could not make any assessment so
far as to how far these companies have
fulfilled their export obligation, The
Government say in reply 10 a question
“this position is under verification by
the Chief Controller of Imports and
Exports, who is responsible for moni-
toring the export ohligation”, This
is a matter which should be pursued
further by the Ministries of Commerce
and Industry.

Then, take Dunlop or Good Year.
There was a report in the Times of
India that these multi-nationals are
bribing Government officials all aver
the world. I do not know what is the
posgition in India, In answer to a
question in Parliament it was stated
that the total profits of these four
Companies, Dunlop, Ceaf, Good Year
and Firestone came to Rs. 117 million
last year.

I will explain how they exploit the
people. The rubber growers of Kerala
do not™get a fair deal, even though
Shri T. A. Pal is sympathetic to the
rubber growers. 1In fact, he took the
initiative to make them export rubber.
The price of automobile tyre was fixed
on the basis of a price of Rs. 1,000 per
quintal but these companies psid only
Rs. 600 to the growers, Most of the
rubber growers in Kerala, who number
about 4 lakhs, are small growers, and
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they have increased their production
during the last three years, But these
four companies, who control about 80
per cent of the production, pay the
growers only Rs. 600 while they are
<harging Rs. 1,000 per quintal and tbus
making a profit of Rs. 177 million. This
is how the foreign companies are
functioning in our country. They are
exploifing the local market and the
local people and not paying them what
they deserve. In addition to all this
they indulge in anti-people activities
and commit economic offences,

Only this morming it was mentioned
during the question hour thai foreign
companies would be sllowed to have
51 per cent participation under the
FERA on the prefext or plea cf export
obligation. But there 18 no fulfilment
of export obligation so far. On the
other hand, they are exploiting the
internal market and killing local mitia-
tive,

We all know very well the undesir-
akle activities of Coumpames hke
Dunlop and Phibps, who bribe the
officials to get whatever they want, I
nave mentioned these two names only
by way of illustration; they are uot
exhaustive. The activities of multi-
nationals harm the country in every
fleld. Because of the activities of
these companies, the domestic entre.
preneurs are suffering in the radio
industry as well as in the field of
rubber, whose number runs into lakhs.
They are producing because the Prime
Minister has given a clarion call to
produce more. The growth of the
nation lies with the farmers, but they
have been looted by the multi-
nationals. So, I believe there must be
greater control and every effort should
be made crub their activities which
include toppling governments.

. svenww wye (efear) ;oo
fir §fe N wur feardcr &9
§ a1 I feddfior o § 399 fea)-
fan wifgg " o @ Fenfirr § fedece
A& oy W AR F AW T
weit fgewr wi¥, waAr  wESqER
w¥ WX vt feeee #9a o1 fow-

89 ¢ | ¥fer gfmay ¥ ag a1 ofaa
& 17t & o wedidmerer Foofior forereft
¥ ¥ va gv §f Sga W AR T W
areft & O ot oiveer he<fie & 9wy
goe fFT ang, gl g7 A7g A A
X WG q9r AT AT # ;AR
qreATadv faay sy | Pt oft s
frér & av Pt ot a@RRTT ST
¥ oo fedqmdrmmifs @
& fegdee wifw A1 feadn w79
W1 7Y & 1 TER we foance §0w
§ srev agt u dRfrm R § oA
i v giver Hi7 fafege qIE A
SaTRT ¥ SATRT WA 97 AT | UK
e il vgm g & 'l
§ w§ § g A W LRI ATTT AL
fora 1 o1 SwrRTT ), Avmfar o,
=T & fag *1w AT agdr o,
ey Sre g8y Frar Sivge g
W2 TEAbew TN Ay A A )
mn R A frg® i d W
¥y Awam weAry w1 osar Aigd
W) #Te gIEr dAR T RTA §
&1 34T A%y ¥ FIT AT WA §
¥ o A FTR g I aw §1
#fer s sfagry &1 3 ) 7 9@
wgt wf ¢ agr A IEA qF f ;W
firar 8, a3y wla ¥, w4, S arfe
¥ A A, T v g Pear @
fr Ao drethng 1 §72 79 A
Fifam £ § 9T o2 TEaew sy
FA wr wfewr & ¥ 1w gw 1
T wT § v gAY wOR g5 8
IR AW FTAT §, WAl GRIRTHT X
WE GOy FYAr ¢, ul AT WY

W FIAT § A A g A §a0
FXA A § 1 Af e smm fafre
X w3, g0 W & fear § WR
TS EF g o it dfafaws oy
¥ g7 § s gt e Feondz wmr
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[sfr Favrer wy]
A ¥ or I ¥y 2wy g e oy wres
IR ¥ ¥ wr g § swer frowr
O #1v Wy §, ©F sy ] e
fra o ¥ w7ramy Frar §, oot Om
Ty WY g aAry afar @Y
air & 5 T doww v ¥ B
o wEar A OF e ¥ TR
ar § 5 wet feddw w9 9
Wil ¥8 Sdew § ) I ary
Hfrga &, Yz § ¥ foafow
& 1 37 ey & fag wav faa-
d¢ wHw T & fm s OF
IR # feder &7 At Ao 7T
ardt § 1 gurd iy ofr age
1 @ § 1 gw ot wedtfear, dmw e
g wgaR & 1 @ag-g
W Wiz w7 7Y § gad frar Y wie
® g A=Y wr Ffew Ag A Y
g & Qfafery fen A 7 =@
£ Bfrwr a8 §, AT AN
A & 2fowr 4l W ¥ g7
Fy frdY Y w2z ¥ a9 §, v felt
¥ wez ¥ avd § €7 YA FY W W7
o 73 & ¥® S99 & Ingw? W
TR § 1 frdt e ®
T w7 ¥ wfow ) o § oafx
aefeS F fedt mhade WY waw
wa # wifew af 7 § gt A
Hrerfoe ® g7 fray 8, e fome-
v Afog ff A 3T Www TR
*r Hifoor £ § 1 g s A o Fo-
frg #) £ § 1 FAr0C EATY A7
§ R #Afaw gt ata § 1 dfew
™ W & far fs gav wo &5
N da@9 F §, W WO W
o A T & wFe &, A AP
X« AWATT AT

wourfee ¥r ey & ard
Yigzrgal i ew i
fad arfs iy i fsmr § 1
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WY w7 Rewre ot r, wvfol iy &y
o ¥, afvr w1 wro B wol
ghar & qar § 9 o vrfe Ue
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wifgd agr qiwsar dxmw ger o0
g A agT wwr WAt WW A@ A
wifed 1 gufodt s & witadfe 57 &
afFr & o wolt frw ¥ ghviz
sHAR AN E 1 TNO T A W
& st wfid |

SHRI VASANT BATHE (Akola) |
feel encouraged by what you have sa«c
in this. That is why I bave decided &
participate i It. Whether you brini
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ibiy rvesolution or another resolutiom,
My, Mukerjee i going to be a cry in
wilderness for the simple reason that
the fault does not lie either with your
intenition or with the intention on this
gide or the intention of the people who
are exposed to C1A, others and America,
the fault does not lie there, There 18
no dearih of good intentions. The fault
les in the system. Ag long ag this sys-
tern continues where a few get the right
by accumulation of the result of the
many in their hands known as capital,
where 2 few get the right for that accu-
mulation and exploitation of the any,
whether within the country or outside
throughout the world this malady will
continue, Now who is a multi-national?
A capitalist in one rountry, a mono-
polist in one country becomes so strong,
so powerfu] that he wants to go all
over the world. This is how imperiahsm
siarted in one State and wanted to
rule in other colonies, This is nothing
but a new {ype of colonialism. The
Prime Minister once described thig In
the United States as neocolomalism.
This is a new imperialism, an ecopomc
imperialism as described by a man like
Mr. Gtarar Mayrdal

As long as this type of imperiahsm
remains, is allowed, the wrongs will
exist. The other day, the Minister was
there to hear Raul Frebisch. He des-
cribed this as the philosophy of growth
of the centre against the periphery.
Whether the centre is in the United
States or it comes in India, there is
an Indian centre also which is exploit-
ing the periphery and this cenire will
alwaysbe hand in glove with the centre
abroad. Therefore, this exploitation will
continue, Unlesg you decide to change
the system of exploitation itself, I am
afraid, you cannot stop this neo-im-
perislism coming in. You will slways
have some person to open the flood-
gate In your country because that per-
son or that institution believes in ex-
ploitation. How will you stop the floed
gate? How will you stop the enemies
coming in? It is not & question of at.
tacking this or that, one company or
snother compeny. 1 am afraid, it is
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your present philosophy which encoura-
ges the high consumption society. We
may shout and cry hoarse but that is
not going to affect them,

17 brs,

1 may tell you that there are those
few top people in this country who be-
live In three Cs—you mentioned about
them and you added one ‘C’; 1 was
thinking whether you were going to
3ay, Colgate—that is, Colgate culture,
Coca Cola culture and Cadbury cul
ture. That high class society, thuse
gentlemen, when they retire in the
evening, go to Oberol Sheraton and sit
across the table. They laugh and say,
how foolish these Members are; thiey
are crying hoarse and moving this sort
of resolutions and all that but they can.
not do anything.

Now, it is these multi-national cor.
porations whose annual income is more
than the entire national Budge: of
this country, not only the national Bud-
gei but, probably, the national income
of this country who matter, How
powerful they are. They have already
bought—you were saying, they will
buy-—everything and they are ir con-
trol ol everything, We can only about.
We will have our satisfac-
tion that we have done our
duty. But the real rulers sit
in the evening in the Oberois, in the
Sheratons, and they decide what the
policy should be. I do not know how
our great dynamic Minister is going to
meet this challenge. But the will to
meet this challenge is there. ] have
no doubt abouj it. I hope, he will
gucceed.

THE MINISTER OF INDUSTRY
AND CIVII. SUPPLIES (SHRI T. A.
PAI): Mr. Chairman, Sir, we hove
been listerfing o some very enlighten-
ing speeches on the working of multi-
national corporations.

Before { go into the subject, I must
say, since my dear friend, Prof, H, N.
Mukherjee, had to meke some nerson-
a] observations asbout my absence,
when be was making a speech, my ab.
sence was not intended to be an insult.
1 have alwsys valwed my privileges as
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the Member of Parliament first and
thoze of the Minister next because that
is more permanent. ..

SHRI DINEN BHATTACHARYYA
{Serampore): You have got alieady
doubts.

SHRI T, A. PAL I have no doubts.
Everybody has to cease to Le 8 Minis.
ter at sometime or other.

It was very unfortunate that my hon,
Inend thought that I was evading the
issue, When he was to move the Reso-
lution, I was present here on that day.
He was nut piesent because he wnew
it wag not coming up for discussion. .
waited for an hour but found out the
truth and went away. Subsequently, 1
was away in Europe. I had gone to
Hungary for negotiating as a Co-
chairman. Therefore, lus observation
that the Ministers are away anywhere
when the important things are coming
up is not called for. I hope, he waould
understand me properly. Sir, whether
my other colleagues are present here or
not, I can present the Government of
India’s views on this. Bul 1 rever
thought that my colleague ®r. Mcurya
s less competent to do so0. In my ab-
sencc, he was qute compeient and
authorised to speak and as an Hom
Member of the House who has bercme
1 Minister, I think be shares the same
-esponsihility as mine and it should not
»e said that, because I was not there,

was evading the issue, they should
10t question the competence of my ol-
eague.

My friend has also referred to me
as a paladin of the private sector pro.
fictiency. 1 went into the dictionary
meaning of this word because it was
used by a verylearned person, I found
that it pertained fo wisdom, study or
kxnowledge. If this is the definition, I
dont’t mind being a paladin of the pri-
vate sector. But why not give me credi{
for being a paladin of the public gector
also? Today the public sector js func.
tioning properly. I am not a champion
of the cause of the private sector at
all: so far as the economy of the
country goes, and we have accepted
mixed economy It f» my duty to see
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that all gectors function properly be-
cause they have been created with a
tremendoug amount of borrowings trom
abroad for which our children and
grand-children are going to pay; and out
of savings, which come from the pub-
lic and which have been mobilised by
the public financia} institutions. Thera

fore, when they sometimes jell me that
I come from the private sector—true,
1 was born there—does it mean that all
those who have been championing the
public sector were born in the public
sector? What is thus classification? I
don’t understand it at all. I bave been
heading public sector organisations and
I think, with all modesty, I can claim
that I have run them successfully,
bringing credit to the public  sector.
Therefore, to atfach Iables 8o easily, I
think, iz not farr.

I want to say one thing I have
stronger words to use in regard to mul-
tinationals and I must point out that to
say that the Government has heen
encouraging multi-nationals and that
the Government policy hag been to in-
vite them to come into the country is
a travesty of truth.

AN HON MEMBER: We want
mmplementation and not words

SHRIT A PAI' We are implemen.
ting 1t and [ ran give you the facis
and figures Of course, you may take
an individual case here or there and
say ihere is mis-demeanour ny misbe-
haviour on the part of somebody or the
other. Whenever any such thing is
brought to my notice I take note of
it. I am not crhampioning any of the
irregularities that are happening in this
country and I do not want to delibera-
tely allow any of these things to
happen. This has been the cumula-
tion of history in this country.

My friend talked of Colgate and
reservation of tooth-paste for the small-
gcale sector. Reservation s one thing
and somebody’s making i is another
The small-scale sactor does not feel
enthusiastic about making tooth-paste
To prevent expansion of the tooth
paste industry amony concerns live
Bengal Chemicals and others, we im-
Posed excise on tham instesd, and, once
reservation comes, the Dbigger sector
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cannot expand in this fleld. To protegt
the small.acale gector we said that
tooth-paste made in the small sector is
exempt from excige levy. And now,
the net of the nom-performance
of the small sector is that it has given
the monopoly to Colgate which has
exceeded 200 per cent of ils capacity.
Now, how fo get out of it has been the
problem—if we stop production and
it there isshortage of tooth-paste there
is & hue and cry. Therefore, 1 have
been deliberately trying to get the
small sector to come up in a big way
and we have to see their marketing
abilities as against Colgate for it to
become a competitor. JIn fact the ex-
cise that we had imposed on others
has not protected the small acale indus-
try but it has penalised the congsumers
here in this country as they have to
pay & higher price for {ooth-paste.
1 am only giving this instauce to show
how we have to cope with problems
in handiing a situation like this.

Bir, some of the multi-nationals have
become very powerful: they are small
States by themselves. Their one obli
gation is to themselves and noi cven
to the country where they function.
Their interest 1s 1n their corporute en-
tity and making profits at  any cost
has been a mission of theirs and, there-
fore, they have been functioning throu-
gh their branches in various countries,
depending upon circumstances, and
have not hesitated even to meddle in
politics sometimes, a8 in Chile. There
is no doubt about that. In fact, even
in countries like America, the point
you have raised, they must be worried
about the corporate wealth and the
corporate challenge that these insu.
tutions even pose to their own coun-
tries. To say that they are more loyal
to theip country I also not frue, in
fact, there was an instance; the classic
example is that the American Exxon
0if Company refused to provide fuel
to the American Seventh Fleot during
the 1873 ofl crisis. So, you can see
that, even the Seventh Fleet cuuld be
deprived of of) if an American com-
pany made up its mind not to glve it,
8o, whether we like it or ndt multl-
nations do exit; * they funcHon in
more then one cotmtry, But the whels
L ]
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discussion revealed a confusion—_tore-
ign capital ag againgt multi-nationals.
I you are saying that no foreign capi~
tal should be brought into this coun
try at all—wherever it may come from—
then take that decigsion. People have
been decrying, in the name of self.re-
liance, any technology being got. X
am not one of those who want foreign
capital for the development of the
country, if the country is willing to
accept the discipline and compulsions
that go along with it. You cannot
have a soft life and also preach against
foreign capital. Where do we get
the money from? Deficit {inancing
may be a source, and you may say,
‘tax the people as much as you like’
But savings in this country have been
given a go-bye completely. After all,
it is those who have, will have to save,
whether 1t is working class or which-
ever other class it may be. It may
come in dribllets but it can come cnly
out of savings We have a funny at-
titude in defining what ‘resource’ is.
I¢ the entire working force puts one
hour extra labour, 1g it not ‘resource’?
But we are agamst productivity, we
are against anybody working harder.
Then, we call 1t exploitation, This
kind of work is necessary to build up
the country, because. if we do not have
money, we have human resources
and we will have to find out how these
resources can be effectively put in use.
Why do we want this investment?
The point i3, today wehavea very
large number of people unemployed.
All our policies are to protect those
who have job, But those who have jobs
do not seem to have the responsibility
for those who do not have jobs. Soon,
we will see where one person is em-
ployed, his own son and daughter,
having been educated at high expenses,
going unemployed. Can this country
tolerate this?

Todey we claim that we have got the
third largest trained manpower amo.
ngst seientists, technocrats and engl-
neers, afier the UBA and the USSR.
But still we have not been able to
make use of them. Are they nof our
resources? Therefore, while we have
today become, in my eyes, an indus-
trial country with a strong base for



303 Multinational

* [Shri T. A, Pai)

industrial development, of which we
have reason to be proud-—and we are
,as good ag any country in any fleld
" of activity—that does nut mean that we
have all that we want. Look af our
sagriculture. In spite of being a Minis~
ter of Mdustiry, 1 do claum agriculture
as the basic industry of this country. 1
do look forward to the day when we
may become the net exporter of food,
after the USA. I do not see any rea.
son why we cannot do it. But I also
know that our agricultural resocurces
should be linked up with industrial
development—not horizonial integra-
tion, but vertica] integration—because,
for agricultural expansion itself it 1snot
enough if we are satisded with the
primary produce, butour industries will
have to be more and more agro-based.
We want technology for that. In the
United States, they have found out a
technology for producing nyion ouj of
castrol whereas we are making nylon
out of imported crude. Therefore, it
that kind of technology is necessary, do
you think that we should or should not
get it?

Whether we hke it or not tecay, 20
to 25 per cent of our export earnings
are required to pay off our debts—
debt services and instalments—nearly
Rs. 850 crores. Whether we owe it to
the West or to the Socialist countries,
that does not make any difference;
debts have got to be paid. And how
do you get the money except by ex-
pansion of export? People are saying:
invest, on sugar, cement, textiles, etc.,
because that g in the core sector—let us
produce more sugar, let us produce
more cement, let usproduce more tex-
tiles. WeXknow that these will provide a
few more jobs. Buj the difficulty is that
we have now a situation where, once
we produce even these essential
commodities, markets go down because
the purchasing power of the vasm
sections of the Deople is still nof
developed.

There is another area, we have afl
the human resources. 1t we can bulld
technology, utilise those resources ime
mediately and build up our exports,
that could be another fruithul fleld.
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And forthly, in cur industrial
growih, the defence potential of this
country will have to be enlarged, For
all this we require technology, I am
not saying that we requite foreign ine
vesiment, but we will have to be
realistic.

When the Finance Minister hag come
forward saying that the deferred D A.
instalments to the employees will be
paid, but whatever else becomes due
hereafter will be added to the provi-
dent fund, there seemsg to be some re-
sentment. Sir, don't you think that it
is the responsibility of the labour lea-
dership to tell everybody that thig is
not being swallowed by anybody, but
thig is being invested again on their
behalf? After all, how much they will
get. They wili get Rs. 50 or Rs 60 per
Year; do you think that it will atfect
their standard of living? Rs. 60 each
coming from one million people is 8ix-
ty million rupees. Why don't you
encourage that kind of thing. if we do
not want foreign capital to come over?
I would tell you that as against over
Rs. 20,000 crores invested in cur indus-
tries, the foreign capital involved is
only 1800 crores. To believe that this
country hag been buflt out of foreign
capita} is nonsense. This rountry, as
the Prime Minister has rightly gaid,
has been built out of the savings of
the pecple, may be through higher
prices, through deficit inancing, andif
hag been built out of the zacrifices of
the people. If you can do it with a
little more willingness, I think, we
should be able to do more, but the
Imperative need to do more iz urgent.
There is no question about it. We
have contained inflation that is one
part of the picture, but the growing
unemployment is also a real problem.
1t it hag to be tackled, invesiment is
the only answer and it will have to
take place, whether in the private sec.
tor, publie sector or any other gector;
it does noy matter.

Now, you are telking of foreign capl-
tal. ¥ would recall, what Panditjl
himselt had said In the Consituent
Assembly:

“The objective of cur regulation
should, therefore he the ulifization
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of foreign capital in 8 manner most
advantagecus to the country. Indian
capital needs to be supplemented by
foreign capital not only because our
national saving will not be enough
foy the rapid development of the
zountry on tbe gcale we wish, but
also because in many cases seienti-
fie, technical and industrial know-
Jedge and capital equipment can best
be secureg along with foreign capi.
mn‘

On the basis of this, today we heve not
invited capital in the fields of banking,
commerce, finance, plantation and
trade. It is usually a fashion to com-
paper what 1s happening in other coun
tries. All of us have been told that in
Ching al] development ig taking place
on their own, but when 1 visited
France and Germany and ] visited &
factory, I saw plants being manufac-
fured for supply to China. What is
thug idea that we should go alone® Cer.
tainly, who prevents you from gung
alone? But not to borrow the know-
ledge coming from anywhere and to
pretend that some other country is not
doing il, is not true. My friend zaid
that Soviet Union have their own met-
hods, but I may tell you that we did
not allow Chase Manhattan Bank to
open a Branch in India for a consi-
deration of a loan. We have Leen
maore Btrong in opposing soroe of these
trends, which the bigger countries
have been accepting in spile of any
philosophy to the contrary, because
each country knows 1its interest best.I
am only pleading that we should know
the interest of ocur country best. 1t
necessary, We should keep out the
multl-nationals, but not the foreign
capital which can come on our terms.
But 1 can understand that we have to
see and exercise contro} in such a way
that we have the control over what 18
happening and ot controlled by
others.

Now, what i ihe definition of a
multi-nationsl? The United Nations
has now sceepted the definition of &
tranppational corporation as a COrpora-
tlon whtich funciions in more thin one
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country. If you say that every indus-
try which is operating in any part of
the world, if it comes to India, is &
multi-national and, therefore, we must
not gllow it to come, then we have 220
Indian industries going to Tanzania,
Malaysia and so on and by what name
you will call them? By this definition,
they are also multi-nationals. Let us
not be pretentiouy that others are ex-
ploiting but we, the Indians, are the
purest and we do not know any ex.
ploitation. I think we are poing there
also because 1t 18 more profitable to do
50 and we expect Head.office remi-
ttances fo come and we want g share
in the profits. We would not Lke to
invest in industries purely from a
social objective. The objective 18 pro-
fit. But what is wrong about it? But
we should iIndentify ourselves with
these countries ang should conduct
ourselveg according to their laws. 1
am only saying that even Indian com.
Ppanies must be governed by a code of
conduct. Let us go aheag by saying
that you are not going io exploit the
rountry where you are going. you
cannot take the example of other multi~
nationsls or whatever it is. I am one
for saying that we must ourselveg first
set the example of being fair to the
country where our own corporations
are going. It is absolutely necessary
that we must do so.

My friends have accused the
Government of keeping the FERA on
the shelf It is not so. [ can tell you.
We have considered 855 applications
seeking permission under Section
29(2)A and the Reserve Bank of India
have so far finally decided 381 cases
as indicated below:

Non-resident interests reduced to
40% . . - . . ‘s
Approved subject to dilution to
40% . . . . . 7
Approved subject to dilution upto
7‘% Y - - - 93
Approved with non-resident inte~
Tests sbove 0% .« s Nin
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No dilution 15 necessary as the
non-resident intrerest was al-
ready below 74% . . 61

Lialson actity . . . 31

Allowed on existing basis—-ship~
ping companies, classification

soqeties ete. . . . 23
Winding up of cases . . 33
Permussion not grarted . s8

So you see now, that we have refus~
ed permission to many. Somebody
said that the Coca Cola can have 1iis
own way, No. We are now asking them
to reduce their capital to 40 per cent.
This 1s, however, still under considera-
tion. If they do not agree, they are
welcome to go. But once you bring
Coca Cola—I do not know, I am rot
one of those who taste it May be
those who are fond of Coca Cola may
be opposed to 1t I do not know But
you know even an emunent country
hke Soviet Russia welcomed Coca
Cola I do not know why I am not
champismung that because, they drink
we shoull drnink We can have an
ndependent policy of not drinking it
at all. 1 am only saying that to make
a virtuc of all this and think that the
independence and sovereignty of thus
country 1s being disturbed by Coca
Cola 15 somethung which I do not
understand By all means ask them to
get out for some other reason and not
because they threatened our indepen-
dence—’Penetration, partnership and
proprietorship by others in our
country have gone so far when
a halt has ty be called. These
are the observations of our Professor.
But may I tell you, Mr. Professor, this
is not true and 18 exaggerated. Please
do not get worried about it. We are
capable of taking care of it We have
taken several steps under the FERA.
But my difficulty is that while you
have recommended the reduction of
foreign capital to 40 per cent, I am
awakening to a new reality. You will
have to see what we have to do. The
moment the foreign capital is reduced
to 40 per cent, the control that we have
over that compgny under the Mono-
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polies Act, under the Companies Act
and under the various Foreign Ex.
change Regulations Acty goes, because
it becomes an Indian company. And
how to get control over such a situae
tion 1s one of the problems that we
will have to face, Many flelds they
can enter without our permission
afterwards because they have fulfilled
thexr obligation to reduce their capital.
This was not foreseen. But while {m~
plementing we will have to see how
exactly it 1s going to work. ..

SHRI K. S. CHAVDA: Unless and
until it 18 reduced to 26 per cent, they
wili exercise their control

SHRI T. A, PAI" You must have
raised 1t at that time when the Bill
was passed I was not here. [ am only
telling you as I see it now. Now, this
simple exercise of converting of the
foreign capital into 40¢; requires con-
verting about Rs 85 crores of capial
every year for the next three years——
not a question of remittance, we can
afford to remi{ the money—but to
make the Indians buy these shares at
the rate of Rs 83 crores per year for
the next few years, I am sure, wiil dry
up all the available capital for invest-
ment In such a case we will have to
have a priority of what are the indus-
tries which we do not want industries
which are engaged in simple market-
ing operations or indusiries which are
making chocolates or cigareites and
many of those non-essential things.
We shall certainly see what appropri-
ate measures are necessary. It is not
true that we are diluting the provisions
of FERA. In the past many of {hese
compaines did not have a history of
even exporting. Evep in the case of
Philips when they were exceeding the
production of bulbs, the result of my
direct intervention would have been to
close down of the factory at Calcutta,
employing about 2,000 people. Some
times we have to face reality. If we
take drastic steps our friends will come
and say what will happen to 3000
people working there. Even if I take
over, 1 cannot keep 2,000 people em-
ployed. I was feeling that. Somehow,
another obligetion ghould be placed on
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the companies like this who have ex-
ceeded that production that such
profits that they make should not be
allowed to be remitted. There is not
one solution. We will have to look
into various problems that come up.
You may be assured that we are inter-
ested in implementing the spirit of the
FERA. 1t is not a question of obliging
XYZ in this matter. I am fully cons-
clous that foreign capital 18 not
absolutely necessary for our develop-
ment except in fields where, perhaps,
without it we cannot develop, But,
personally, I do not attach much im-
portance to it because on an average
the foreign capital that has come into
the country for the last three years is
about Rs. 30 crores per year. Do you
think that this mighty country depends
on Rs. 30 crores of foreign capital to
survive? Now the total paid up capital
of all companies in India is Rs. 5400
crores as against the total paid up
capital of foreign controlled companies
and their suhsidaries which hardly is
Rs, 259 crores,

SHRI K S. CHAVDA: The paid up
capital of Abbots is Rs. 1 crores and
they are repatriating Rs. 24 lakhs per
year.

SHR!I T. A. PAI: May be. When
we reduce the capital to 40%. some-
times expanding their pace of activi-
ties, you will some day raise a cry that
on 409 they have remitted more
money than on the 709, they are
having now, We will have to see what
are the activities they are carrying on
and whether they are justified. I am
not here to analyse case by case.
Please do not be under the impression
that I am defending any of the cases
that you have brought out. They will
certainly have my attention to see if
what you have sald represents the
state of affairs and what action is
necessary.

SHRI VASANT SATHE: The Hathi
Committee recommended reduction to

26%.

8HRI T. A. PAL: [ am oot talking
about drugs. Drugs are not covered
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by the decision of 519. It was made
clear when 51% formula was announ-
ced that drugs are not covered. It did
not cover the drug industry. It requires
special treatment in view of the Hathi
Committee. You cannot generalise it
to all other gectors. That ig the reason
why I am telling you that decisions
already have been taken the cases of
ILBM., World Trade Corporation,
Cadbury Fry India Ltd, LT.C. Ltd,
referred to in the speech of the
Hon'ble Member, all of which have
been directed to reduce their non-
resident interest to the level of 40%.

Govermtient have approved the pro-
posal of Union Carbide India Ltd.,
referred to in the speeches for the
manufacture of ready-made garments
and processed marine products on ihe
basis that 100 per cent of the produc-
tion would he exported and they have
been granted letters of intent accord-
ngly.

1 want to telll you—you have been
say.ng that small scale sector can ex-
port garments, somebody else can
export garments. Who denies that?
But the queston is who stands in the
way? We are giving the fullest
support. But to-day one reason to give
full support to develop the garments
industry is that it provides large
employment and the possibility of
export.

We talk of selt reliance—to me self
reliance is the ability of this country
to have free foreign exchange so that
it can buy the technology it requires,
because some of us have sald, let us
buy it outright rather than have
foreigners coming in. People without
money cannot buy anything. Without
money what can you buy? Let us have
money first. Let us build self-reliance
which means standing on our own legs
even without asking for loans or help
from our friends. But it that is no¥
possible, let us by all means build up
the country, wherever that technalogy
comes if it is not going to sacrifice
our sovereign rights.

Unlon Carbide has come forward to
export Rs, 25 crores worth of garments
every year, because they have the
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ability of marketing. We are one
country who have to develop marke-
ting abilities in a very big way it we
are to acceloerate our export growth,
This cannot be done so easily. Take
Tea for instance. You go to any
European hotel now. In the meanu
card against Tea, they mention Ceylon,
Nowhere in Europe it is said that Tea
is coming from India. Because we have
believed in selling it in bulk we have
not marketed it. Selling is different
from marketing. India has to develop
its own marketing potential and that is
why 1 was very keen that if we wanted
the capital, let it come from non-resi.
dent Indians. Let us pick up the
marketing possibilitieg that they have
on account of their living abroad and
let us use them fully, because, we
will have to find out alternatives to
our basic policy of not allowing foreign
investment or multi-nationals to come
into this country now or in the near
future.

It is not only one negative aproach
that is necessary but it must be sup.
plemented by more positive approaches
also, Therefore, when this question
of exporis or garments by Union Car-
bide came up we had to take into con-
sideration very seriously whether it
18 in the interests of the country. Let
me tell vou, Sir, the philosophy of the
multinational is, what is good for the
General Motors is good for America.
But 1 am not of that belief. What I
believe is, what is good for India alone
should matter and in every case, with-
out bias, we shall certainly look into
these proposals and see whether they
are beneficial to us or not.

As the House j= aware, Burmah
Shell Refineries Lid. have sliready
become g Govermment company and
100 per cent equity shares have been
taken over by the Government with
effact from 24-1-78. The title ang in-
terest and liabilities of Burmsh
Shell Oil Storage sand Distrl-
buting Company of India L4
were vested In Burmah Shell
‘Refineries Ltd, a 100 per cent Go-
vernment which hss since
been renamed as  Bharat Refineries
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Ltd. Negotiationg are in progress for
taking over certain other companies
engaged in refining, buting, ete.
of petroleum products.

Decisions on the cases of Coca Cola
Export Corporation, Hindustan Lever
and other similarly placed companies
are expected to be taken shortly. I
may tell you here that the FERA
committee only makes a recommenda-
tion. I am not in a position to say
what those recommendations are, be-
cause, the final authority, under your
own Act, is the Reserve Bank of
India ang it should not gppear that
they have been influenced by any re-
commendation that we make, where.
by it will appear as if the recom-
mendations are being published m
advance.

With regard to the issue of the use
of foreign brand names, a point rai-
sed by hon. Member, Shri B. V. Naik,
the position is that under Section 28
(1) (c), FERA, Permission of the
R. B. 1. will be necessary for foreign
companies and Indian companieg with
more than 40 per cent foreign share-
holding for the use of any trade mark
which they are entitled to use, by
any person or company. for any direct

or indirect consideration. This
talates to prospective cases Sec-
tion 28(3) relates to the exist.

ing cases of trade marks which
are in use. Government have prescri-
bBad certain guidelines for administer-
ing Section 28(1) (c) concerning

use of foreign brand rames
and trade marks. The salient
features are thesa A  general

permission may be granted
where a trade mark is to be used
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sarn some forelgn exchange, A gene-
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cides, certain chemieals, detc. pet

With regard to grant of permission
$0 existing cases, the Govt. have de-
cided that the period shoulg be either
ag allowed in the registration of the
registered user for the collaboration
approval or ypto 31-12.76 which-
ever expired earlier. The RBI would
deal with the applications for use of
trade marky in consultation with the
Controller-General of T[atents, Des-
igns and Trade Marks.

Having said that, now, what should
be our objective? We can say, all
wight you want it our policy tp bar
mulli-nationals from coming. If 1
make that statement it would mean
not only American companies, but,
averybody who is now coming into
India will have to he debarred, which
means, our company going out of
India. will also have to be debarred.
I don't think any hon. Member is
interested in such isolationalist policy
at all. My hon, frienq hag that the
UN has faileq to solve the problems
of multinationals. It is not s0. We are
seriously involved with the United
Nations Organisations, On this sub-
ject. First of all, our own representa-
tivey are associaled with these
discussions. At Lima conference re-
cently it was reported how the discus-
gions were going on, what steps were
being taken etc. They are trying to
droew up a code of conduct, But 1
don't know how far that code of con-
duct is going to be effective unless
every Government which is involved
is firm enough to see that this code
of conduct is carried on. But, in the
meanwhile, this organisation is
doing research which is very
useful. They are taking into
consideration  the  working of
every multinational corporation to
see how itg working iy affecting the
political, social and economic consi-
derations of each country.

That is of much more use to us. My
friend has given a strong call for pro-
hibiting tha American Companies
and 1 do not have such phobis against
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any nation. I would like to have
accesy 1o the best techrology possible-
anywhere, the same technology which
even the Soviet Union and China are
negotiating for, On what terms? We
may not be able to get it an the same
&g those two big countries. But,
I do not want to deny ourselves access
to any techmology which our coun-
try may require. Even without present
progress we may require more sophis-
ticated technology. As far as possible
more than anybody else; we shall
certainly go along on our own and we
shall have self.reliance. That is the
reason why the Government has de-
centralised all industries which ave
baseyi on the research coming from
our own institutions. And I am called
upon to answer & juestion, why? Pre-
cigsely, because of this reason let
there not be a problem for anybody
to use this. Let our laboratories
also be put to test. It is
not merely professing; but it
is the performanca that is more
important in this country. Let ther»
be a complete freedom for laboratori-
es to fing out what the people want
and let them involve themselves in
this research, So, this is one part
of it. The second part of it is this.
Why ig it that we go to the multina-
tionals? Because, the technology is
available with them only ang because
they are the only bhodies who have
plenty of resources and for their own
reasons they have gone into research
in a big way. Sir, there is another
Technical Committee set up by
UNIDO. We are trying to see that
techriology transfer to  developing
countries is done through an official
organisationt so that the technology
may not be the basis of exploitation.
For the developing countries, it is im-
parative, Developing countries
cannot afford to pay heavily
on borrowed money for get.
ting technology 50 essential for
their growth. The developing coun-
tries will have to work together where
technology transfer becomes possible.
Even for the developing countries
we want a Central Organisation like-
the U, N. for this purpose. In that
regard, the Government of India will’
certainly take any-step necesssry.
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1 can assure the hon, Member that
1 entirely agree with the gpirit of the
resolution that he has moved. I want
to tell him that not only in the case
of the U.S. Companies but any orga-
nisation coming from any country in
the world, if it is in conflict with the
sovereignty of this country and the
free will of this country fo be inde-
pendent we shall certainly not allow
that ¢o happen

So far as I am concerned, I give an
assurance that even while approving
the technology collaboration if there
is a history of subversion or sahotage
by any company abroad, we shall
blacklist it even for giving their tech-
nology, if necessary.

With these words 1 would like you
to commend that India should take
a very strong attitude anq support
the U. N. organisation, firstly to see
that a code of conduct which is appli-
cahle to all these multinationals is
drawn up, that we take the initia-
tive also of placing code of conduct
for our own companies which are
operating outside; and secondly, to
accept the proposition that technolo-
gy is not the property of anyone
country, It is the property of humani-
ty and, at one stage or the other, it
has to be shared with the rest on
terms which are reasonable and per-
haps sensible.

SHRI H. N. MUKERJEE (Calcutta-
North-Bast): Mr. Chairman, Sir. I
am grateful to the House for according
to my Resolution a near unanimous
support. But, I am sorry to have to
say that the speech of my hon. friend,
the Minister, makes me feel that any
hope that we might repose in the de-
termineq intention of Government to
go shead with ouy economic policies
with a view to become self-reliant
proves more and more to be illusory.

1 should say that I have had a soft
corner for the Minister who has just
spoken. But, T feel, at the same time,
that his kind of pragmafism is a little
100 much to be swallowed. I canno!
understand how it is that he does not
see the danger which g0 many of us

SR
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in the House have trieq to underline
the danger represented by the multi-
national corporations—angd his speech
could have been made in some res-
pect by Mr, Orville Freeman or some.
one of that sort. The day the Reso-
lution was moveq in this House, there
was a relaxation given to the foreign
capitalists and the day before
yesterday thare was in  the
papers a report from London
quoting the ‘Guardian’ there that
foreign investors were even hap-
pier that concessions to foreign in-
vestors formed part of an overall shift
of emphasis in economic policy from
over-blown rhetoric of yester year to
getting on job with the accelerated
production and generating employ-
ment,

What most of us have said is the
over-blown rhetoric of yester year.
The Minister’s wisdom now satisfies
the foreign investors Foreign in-
vestors in India are pleaseq with the
Government relaxation of restrictions
on foreign firms under the TForeign
Exchange Regulation Act. This ap-
peared in the *Guardian’ which comes
out from London and it came bhacause
of the attitude which has just been
shown by my hon’ble {friend, the

Minister.

Sir, 1 am sorry to have to say that
the Minister did not read the speech
which I had made last time because
he began by referring to what I gaid
about him 1 saig in that speech. I
am ready to believe that the Minister
has other pre-occupations. I had said
in that gpeech my friend, Mr. Maurya,
is as good a Minister as any other who
can represent Government but 1 re-~
sented and I shall continue to resent—
as long as I am here in the House or
in the lang of living—~the fact of the
Ministers treating this House the way
they are doing. Even today Finence
has not chosen to come for 3 moment.
Last time Finance came for half a
minute. External Affairs was here
perhapg because of other than govern-
mental reasons. I do not like this sort
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of thing at all and I sajd pot In 2
Darsonal way but in order to assert
the principle that Ministers of Gov-
ernment, particularly when Resolu-
tions of this nature which involve
M"V“‘dm‘ﬁm’h&i% are being discussed,
m ow adequate respect
Parliament. equate to

Mr. Pai, if he reads my speech over
again, will fing that I had sajd that
he might have other pre-ovcupations
and his Minister of State told me—not
openly but personally after T had
spoken—that Mr. Pai hag gone abroad,
I had tried and taken some pains in
this regard to quote the Prime Minis-
ter’s statement and Mr. Chavan's
statement when he was the Finance
Minister and I wanted them to stick
to implementation of the policies in-
volved, I see nothing of the sort. I
see on the contrary special relaxa-
tions having been given so very re-
cently to foreign capitalists,

My friend. Mr Pai, says he supports
the United Nations effort where the
Uniteq States and thg Uniteg King-
dom angd such other countries opposed
us suggesting that the Resolutions had
been imposed on the Assembly by
brute majority of developing count-
ries,. The Unitag States delegate
sald: The steam roller is not a vehicle

. for solving complex problems. They

" shouted at us. They made fun of our
adolescent posturings because we
wanted to be really and truly eco-
nomically emancipated and we wanted
regulation, supervision and, if neces-
sary, elimination from certain count-
ries of the multi-national corpora-
tions, If Mr. Pai s serious about
what he says about United Nation's
effort, he should make an effort top see
to it that something.is done about
multinationa] corporations.

Mr, Orville Freeman, who was here
the other day, had the gumption, the
arrogance, to ask our Prime Minister
to make & special statement favouring
foreign capital. He saig somewhere
that the world ‘has now shrunk from
the size of a balloon to the size of a
grape’, Thet is why the multi-na~
tionals operate. They want us to be

the grape that they wouly squeeze
and get all that they wish out of our
labour ang our resources,

Before I go on to other things, I
do not understand this fixation about
export. Union Carbide promise to
seng 100 per cent of their production
of garments abroad and, therefore,
we welcome them. I do not know
where you would stop. I can under-
stand the slogan ‘Produca or perish’,
but I do not understand the slogan
‘Export or perish’. At that rate--I
believe in the history books you will
find that in Lord William Bentinck’s
time there was an idea of selling the
Taj Mahal, for by selling the marble
we could got a Iot of money—possibly
some American combine can get to-
gether 50 billion dollars and take our
Taj Mahal or Konarak and give you
that, of you want to export that sort
of thing Do not have a special fixa-
tion about exports, Mr Pai or whoever
else may be in Government This
pecauliar fixation about export has got
to go.

And have you really tried to make
sure that exports are properly con-
ducted by these multi-nationals? You
have not. That 1s my grouse against
you. Only this morning I presented
to Parliament a Report, on behalf of
the Public Accounts Commiltee—it is
now public property—on computers.
IBM is a prize specimen of a multi-
national corporation. My friend, Mr.
Pai, beat about the bush, which hée
was watned not to do by my friend,
Tridib Chaudhuri He never referred
to any of these operations So many
things have been said. Dr. Sen, Shri
Chavda and so many other members
talkeq about the Hathi Committee Re-
port. Where have you hurled the
Hathi Report? Why on earth should
a serious examination of the position
by the Hathi Committee be ‘continued
to be considered’ by Government?
Why should you have;z rtely onctm
¢ Abbots, otes,
Gmm Roches and Sandox
and so many others?
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AN HON. MEMBER: Hoechst and
others,

SHRI H. N. MUKERJEE: Because
they give you technological assist-
ance? Because they get you employ-
ment? Because they get you free
foreign exchange?

The other day there was an answer
by Indira Gandhi herself about
Pfizers, it was not by Indira Gandhi,
1 am sorry, this was an answer by Shri

“An extension of two years from
10 June, 1975 has been granteg to
.Messrs. Pfizer to raise the Indian
participation in the company to 40
per cent”,

Is this the way of implementing
FERA? Is it a joke? I saig a little
while ago that FERA is a fake. You
turn FERA into a fake. You flourish
FERA in the face of the people and
tell them ‘We are doing these courage-
ous things’, and you go on like meek
little lambs before these blighters who
come from the multi-national cor-
porations because you cannot fight
them. I do not understand this.

I said IBM is g prize specimen,
What are they doing? What kind of
technological assistance are they giv-
ing us? Here in this Report, which
you will find in Parliament Library,
which is presenteq today—it can pe
reported in full by the press if they
want to, unless the Censor stops
them—we find during evidence our
©own scientists on the Electronics Com-
mission telling us—this is a guotation
of what wag said by the representa-
tive of the Department of Electronics:

“It is our view that in case IBM
doeg decide that they would not
really fall in line with the policies
of the Government of India and if
thisy decide to leave the country, we
should not be in any difficulty at
all. This apart, the technological
options that we see for this country,
the manner in which the computer
industry shoulg develop in this
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country, are decidedly mot in line
;Vni;h‘"the tachnological policies of

Mr. Pai or the Home Ministry per-
haps ghould get an inventory of how
many high officials of Government are
connected in obe way or the other
either through their relatives, gsons,
cousins, nephews or, heaven knows
what else with these big companies,
ITDCs and so many other organisa-
tions., Go and find them, the link with
Boeing and others, Pfizar and others,
go and find out, get your officers to
give You an inventory of how many
of your own people are linked end
how IBM controls things. The repre.
sentatives of the Elec*ronics Commis-
sion told the Public Accounts Com-
mittee of Parliament:

“It was thought that it was high
time we looked into the appropriate
technology in the country and we
did arrive at an appropriate conclu-
sion. We have come to the conclu-
sion that IBM's system is incompa-
tible with the requirements existing
in the country.?

What are they doing about it? Mr.
Pai talks bravely and wants me to be-
come an intelligent, practical-minded
person. Principle is comething also
which is important. Practice unrela-
ted to principle is something which
however religious minded people
might be, they sometimes forget. I
havia no religion to profess. I believe
in certain principles which have to be
related to practice. How is IBM be-
having? Cheating us of our taxes.
1 have sheats of answers where we are
told that foreign capital would be
toleratey because they pay our tax-
es; they can remit profits provided
they pay our taxes. But they do not
pay the taxes properly; they cheat
us. In the Public Accounts Commit-
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the government shietding
tioners of crime. We give
tone to the culture, the living
of people of this country No-
sbéut Coca-cola mak-
making money or
. But the whole ot
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drugs you canhot do a thing
hur} the Hathi Reporf into ob-
n heaven help you I do not
know how you face the people with
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beveusd Pficers ang othérs are brou-
it before them, they go to the High
Court and get a writ or whatever else

only, from time to time, about getting
article 226 amended o something
like that Meanwhile the gamage goes
on What I say 8 maxe up your
mind about it So mueh corruplion
has been introduced in the country by
the multinstionals Maka up your
mind about real genuine things

Last fime an hon Member sugges-
ted: let there be a parhamentary
committee to look into this matter
It will go into the matte: and report
in a short enough time, not one of
those governmental committees which
take a couple of yearg to give an in-
terim report ang thén the govern-
ment takes five years to conwider and
that sort of thing

MR CHAIRMAN I 4o not want to
interrupt; but Shri A K Gopalan
should get time to introduce his re-
solutiont ang only five minutes are
Jeft.

SRl it N MUKERIRE: 1 kiow
twet Shti Godalan anoull hive time
to move his resolution; T am fifishing

What I mean to say is this. I could
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there would be a parhiamentary in-
vertigation of the positibn of the
mut-national cdtpotations in uf
eonomy, It wodld be given a fimé-
hmit within whach to work. Our fite
iteelf 18 limited I know it for g
that a parlismentary commiittes can
work a great ded] more quickly fith
any other organisation that you cén
thank of

It 15 a shame Tha nime of Mr
McNamara, boss of General Mbtots
was mehtioned; when he came fto
this country, the kind of req carpét
rolling before hym made us féel po
ashamed about ourselves, because
after all General Motorg 8 now eighth
in tae list of 100 multi national cor-
porations I therefore feel tha$ multi-
nationa] corporationy dre new wea~
pong of the dying colomalism That
was the point stressed also by my
triend Mr Sathe This ;g the new
weapon of dying colonaliem Wheh
we were under the British Empire,
we were kept in a state of planned
backwardness We were the agranan
hinterland to their metropolitan eco-
nomy Now, that we me {ree, now
that we are trying to do cerlain
thungs, they come and try to stop
our advance, and there s the exam-
ple of how these multinauional cor-
porations have behaved in Chile and
elsewherey Sir [ nave quoted the
Prime Mimster repeatedly last time
{ have churged the Government of
not acting up to the precept that the
Prume Mnmster s statements repre-
sent  If that 18 <o, this Government
s behaving in an entirely dishonest
taghion in so far ag tackling the
problemn of the muitinational cor-
poration 13 concerned If Govera-
ment did have a polwy ubout it, it
collly have pursued it properiy. The
Hathi Committee’s report would have
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; feel that the Government's attitude
iz entirely and 1 can-
not possibly be persuaded to wich-
draw my Resolution. I would certain-
ly ask the House after the Members
have spoken almost unanimously in
favour of the Resolution, to give its
verdict. I will presgs it to g vote

SHRI T. A. PAL: Sir, may I make
an appeal to the mover again? I am
prevared to accept the spirit of the
Resolution but not the wording point-
ing out that from one particular
country multinationals are coming.
Therefore, it creates more complics-
tions than necessary, because it gives
a politica] bias and [ will only appeal
to him that jt is unnecessary to atta-
ck the GQovernment saying that the
Prime Minister's policy is different
and the Government is doing some-
thing else. I want to say that it is
only one policy that is being follow-
ed,

So far as the General Motors are
concerned, I must bring it to the noti-
ce of the House that when Hindustan
Motors wanted collaboration and the
General Motors wanteg to invest 30
per cent, and the Government refu-

SHRI DINEN BHATTACHARYA:
Batt he put a concrete suggestion. Why
don’'t you set up e Parllamentary

Committee?
SHRL T. A, PAI: It i3 not nces-

Now, there is

MR,
the siemdment of Shwei Naik, Mr.
Naik do want to press it or do

you wi it?
SHRI B. V. NAIK: May ) profess it
v e o« (IntETRUDLIONS),
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MR. CHAIRMAN: After the reply,
You can only say whether you press it
or withdraw it.

SHRI B. V. NAIK: I press it.

SHRI T A. PAL: The Government
of India is very active in trying to
persuade the Group 77 to take active
part in trying to implement what the
United Nations Resolutions had men-
tioned.

MR. CHAIRMAN:It 13 all right.

SI'RI B. V. NAIK: Has it been
found? But I am given to understand
that the United Nationg have not
been able to give a clear-cut deflmi-
tion on multinational corporations,

MR. CHAIRMAN: No speech after
the reply. I cannot allow it. I want
to know whether you press it or with-
draw it. What do you propose to do?

SHRI B V NAIK- 1 press for it

MR CHAIRMAN Now, I put the
amendment No. 1 moved by Mr. Naik
to the vote of the House. The ques-

tion Is:
That in the resolution,—

add at the end—

“and bring forward an appro-
priate piece of legislation defining
& Multinational Corporation in view
of the failure of the Uniteq Nations

to do the same.” (1)
The motion was negatived.

MR. CEAIRMAN: Mr. Daga is not
present in the House, So, I put the
amendment No. 2 moved by Shri
Daga to the vote of the House. The

question is:
That in the resolution,—

(i) after “economic lfe of" in-
sert “such”
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() add at the end “whos: past
history hasg been full of corrupt
activities” (2)

The motion was negatived.

MR CHAIRMAN: Now, the ques-
tion is:

“In view of the latest disclosures
in several countries of the subver-
sive and corrupting activities of the
multinational  corporations, this
House urges upon Government to
exercise the utmost vigilance
against this menace which con-
fronts all developing countries
and to take concrete measures to
bar the entry into the nation's eco-
nomic life of foreign and parti-
cularjy U.S, multinationals.”

The motwon was nepatired,

18 hre.

RESOLUTION RE: RESTORATION
OF FREEDOM PROVIDED UNDER
THE CONSTITUTION

GMGIPND -~ L $44 LS 23-6-76~g78
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SHRI A. K. GOPALAN (Palghat):
Sir, I beg to move:

“This House 1s of tho opinion that
in order to make it possible for the
people to be involved in the demo-
cratic process and developmental
activities, the freedom provided
under the Constitution to the in-
dividuals, organisations and poli-
tical parties to carry on their legi-
timate political activities shoulq be
restored, all political prisoners be
released, and the press censorship
established after the proclamation
of the Emergency and the recently
adopted press acts ghould be re-
pealed.”

MR. CHAIRMAN: Ha may conti-
nue on the next day.

18.01 hrs.
The Lok Sabha then adjourned till

Eleven of the Clock on Monday, Moy
3.1976/Vaisckha 13, 1898 (Saka).



